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HIGH COURT OF JUDICATURE AT ALLAHABAD
APPLICATION U/S528 BNSS No. - 19326 of 2026
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Counsdl for Applicant(s) . Chandra Bhushan Prasad, Firoz Ahmad
Khan

Counsel for Opposite Party(s) : G.A.

Court No. - 34

HON'BLE CHAWAN PRAKASH, J.

1. Heard Shri Javed Alam, Advocate holding brief of Sri Firoz Ahmad Khan,
learned counsel for the applicant and Sri Jyoti Kumar Singh, learned A.G.A.
for the State. Perused the record.

2. The instant application has been moved on behalf of the applicant to
accept one personal bond and two sureties in one Case Crime N0.36 of 2026,
under Sections 310(2), 61(2) of B.N.S,, Police Station Khandauli, District
Agra. Further prayer is made to direct the Court below to consider the
sureties and personal bond in one case treating the same for all the six
criminal cases.

3. Learned counsel for the applicant submitted that applicant was released on
bail in six criminal cases and the Court below stated that in each case he
should file two sureties and due to inability of the applicant to provide two
sureties each in six cases, he is still languishing in jail although he has been
released on bail in all six cases about three months before. Therefore, it is
desirable to direct the Court below to accept only two sureties for six
criminal cases in which applicant has been released on bail. He further
submitted that if such order is not given, then applicant will not come out
from jail and bail orders granted in favour of the applicant earlier will
become redundant. The bail orders of the applicant dated 12.03.2026 passed
in Case Crime No.31 of 2026 and Case Crime N0.35 of 2026, bail order
dated 08.04.2026 passed in Case Crime No. 36 of 2026, bail order dated
09.03.2026 passed in Case Crime No0.39 of 2026, bail order dated
19.03.2026 passed in Case Crime No.4l of 2026 and bail order dated
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19.03.2026 passed in Case Crime No.42 of 2026 are annexed as Annexure
No.2 to this application.

4. Per contra, learned A.G.A. athough opposed the prayer but fairly
conceded the fact that it appears that applicant is unable to arrange the two
sureties each in six cases in which he has been released on bail and,
therefore, a direction can be given to the Court below to accept two sureties
in all six cases so as he may be released on bail.

5. 1 have heard learned counsel for the parties and perused the record.

6. The Hon'ble Supreme Court in the case of Hani Nishad @ Mohammad
Imran @ Vikky vs. The State of U.P. vide order dated 29th October, 2018
passed in S.L.P (Crl.) No(s). 8914-8915 of 2018 has directed that the learned
court below to accept the sureties and personal bond in one case and treat the
same for al other cases, which is quoted herein below:

"Heard learned counsel for the parties. The petitioner is said to have been involved in
31 criminal cases for various offences.

The Trial Court granted bail in all the 31 cases by different orders inter alia on
condition of arranging two sureties each in all the cases.

The petitioner moved the High Court under Section 482 of the Criminal Procedure
Code, contending that it was impossible for the petitioner to arrange 62 sureties.

It is the case of the petitioner that the High Court had in similar circumstances
granted bail to the petitioner with two sureties of Rs. 1,00,000/- (Rupees One lakh
only) in the case under Gangster Act and the same sureties were to be the suretiesin
all other cases as well, by an order dated 21.9.2017. The petitioner was directed to
execute personal bond of Rs. 30,000/- in each case.

However, by the impugned order, the High Court has modified the conditions of bail
imposed by the Trial Court in the instant cases by directing the Trial Court to accept
one common surety for all the cases and one surety each for the 31 cases.

Learned counsel for the petitioner submits that even though the Court has granted bail
to the petitioner, the petitioner is unable to execute the bail bonds because of the
onerous conditions of bail imposed particularly the condition of producing 31
sureties.

Considering the submissions, the impugned order is modified to the extent that the
petitioner shall execute a personal bond for Rs. 30,000/- (Rupees Thirty thousand
only) and the same bond shall hold good for all 31 cases. There shall be two sureties
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who shall execute the bond for Rs. 30,000/- which bond shall hold good for all the 31
cases. It is clarified that the personal bond so executed by the Petitioner and the bond
so executed by the two sureties shall hold good for all the 31 cases.

With these observations, the Special Leave Petitions are disposed of.
Pending applications, if any, shall stand disposed of."

7. Learned Additional Government Advocate has not disputed the aforesaid
legal position being settled by the Hon'ble Supreme Court.

8. Accordingly, the application is disposed of and it is provided that the
applicant shall furnish a personal bond for Rs. 25,000/- and the same
personal bond shall hold good for all six cases. There shall be one surety
who shall execute the bond for Rs. 25,000/- which bond shall hold good for
al the six cases. It is clarified that the personal bond so executed by the
applicant and the bond so executed by the one surety shall hold good for all
six cases. If thisis done, the said personal bond and surety may be treated to
be valid in al other cases wherein he has been released on bail and the same
shall be deemed to be adequate compliance of all other bail orders.

June 3, 2026
Rmk.

(Chawan Prakash,J.)
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